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Sri M.Chanda A . . .
R ADVOCATE FOR THE
’ " ' "PETITIONER(S)

Ri:.SPONDENT (s)

the res ondents. '
None present for th P ADVOCATE FOR THE

T T T TS s s s s S s s = = o o ESBONDENTS.

THE HON'BLE  SHRI G.L.SANGLYINE, ADMINISTRATIVE MEMBER.

1. Whether Reporters of lccal papers ma:r be allowed to
: see Lhe Judgment ? : .

2. To be referred to the Reporter or nct ?

3.  Whether their Lordshlps wish to see ﬁhe fair'copy of the
Judgment ? K

4. ° Whether the Judgment is to be dircula:-=d to the other
Benches ?°

Jﬂdgmeht delivered by Hon'ble Administrative Mémber.
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.

original Application No. 251 of 1997.

Date of Order : This the 28th day of July, 1999.

Shri G.L.Sanglyine. Administrative.Member.

shri Durgesh Chanda

son of Sri Jitendra Chanda
resident of ICAR Complex for
NEH Region, P.O. Kolasib,

Mi zoram . o ®

By;Adﬁocate sri M;Chanda.

2. Un

.2

(-

3.

-. Versus =

~—

Union of India, . ' ﬂl

through the Secretary to the
Government of India, .
Ministry of Agriculture.

New Delhi.

Director,

ICAR Research Complex -for NEH Region.
umroi Road, Barapani. :
Meghalaya.

Joint Director,

.ICAR Research Complex for

.. NEH Region, Mizoram ‘Centre,

Kolasib,

.Mizoram-796081.

Ngneﬁpresentwfog the respondents.

NE

QRDER

G.LSANGLYINE, ADMN.MEMBER.

.~ applicant

« « « Respondents.

The applicant was working as Laboratory Assistant.

T=2:4n the ICAR Research Complex. Mizoram Centre. He remaine<

absent from duty with effect from 2.2. 1996 to 16.4.1996 for

which he had applied for 1eave on medical ground supported

by medical certificate. The leave has not however been

granted and no salary paid to him for the period “The applic

submitted representations requesting for granting of leave .

applied for and payment of salary. The respondent No. 3

responded by

‘his letter ‘dated 22.5.1996'to the effect that

_contd..2
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medical and fitness certificates for the period from 1.3.1996
to 16.4.1996 only were submitted and therefore medical and
fitness certificates for the period from 242.1996 to 29.2.1996

were to be submitted by the applicant for consideration of

~granting of -leave applied for. Thereafter on 31.5.1996 the

applicant submitted representation to the reSpqndent No.2 but

neither leave was granted nor salary paid. In fact there was
nb.reSponse from respondent No.2 tc the representation. Hence
this application. The respcndents have submitted written
statement. In para 3.of the written'statemént they had stated .

as below. s-

", . . « o'« o the .applicant submitted a
° revised leave application wherein he has

applied commuted leave for 73 days and
E.L. for 2 days (total 75 daYS) Wwee ..
2-2-96 to 16-4-96-on medical ground
alongwith medical/fitness certificate

~ from Dr. S.S.Dhar, Associate Professor
of Opthalomogy, Silchar. On verifying
the medical certificate, it appears that
Shri Chanda was under treatment we.e.f.
1-3-96 to 16-4-96. Hence the leave as
applied by him for 75 days Wwe.e.f, 2-2-96
to 16-4-96 will be granted/sanctioned
as E.L./commuted leave by the Respondent
and the salary for the above period

will be released -as and when sanctioned
order is issued by the office."

Thus the respondents égréed to grant leave and pay sSalary. Mr
chanda, learned counsel for the appliéant héwever. submitted -
that before the revised Leavé~application was submitted the

gpplicant had'earlier submitted application fdf leave alongwit

medical certificate. This cannot be ignored by the respondents

S 2. T have heard learned counsel present. I direct the

respondents to finalise'the matter of granting.of leave to
the applicant within 60 days from the date of feceipt of .this
order. If there is any irregularity or defect in the submissic

of leave application by\the applicant;‘thé feSpondents shall
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) allow him to rectify or’ remove the defects be fore expiry of

the period and the reVised action should be taken into

!consideration. For this purpose he may even be allowed to

- submit leave application afresh or the medical certificate

submitted’ by him alongWith the leave application dated 29.1.19

~should be taken into consideration. If leave is granted

admissible salary for the period from-2.2.1996 to 16.4.1996

shall be released by the reSpondents:within one month after

the date of sanctioning of- leave

3.  1In this gpplication the,applicant also prays for a
direction to pay-him Travelling Allowance for the period from

12.12% 1995 tc 17.12. 1995 and 19 12.1995 to 22+12. 1995 The

respondents had submitted in the written statement that the :

matter will be settled. In the circumstances I direct the

. respondent No.Znto issne final order in.this regard within

Ve

-

one month from the date of receipt of this. order after hearing

the applicant personally.

With the above directionsthe Original Application is

' §
diSposed of. No order as’ to costs.
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